IN THE CENTRAL ADMINISTRATIVE TRIBUMNAL HYDERABAD

0.A.N0.198. of 1995,
Batwean Dated:
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1. Unien ef India, rppresented by its Secratary, Ministry of

Defeance, Sena Bhavan, New Delhi.

2. The Cemmandant, HQ Artillery Centre, Hyderabgd.
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0.A, 198/95%, Dt. of Decision : 28-08-9%

JRDER

J As per Hon'ble Shri A.B. Gorthi, Member (ddmp.) §

The applicant workad as a Boot Maksar fFr the
period from August 19B6 to March 1994. uujlfiﬁgg-ln
this OA is for a direction to the respondents tb Pix
his pay in the pay scales of Rs. 950-1500/= and pay him

iij the consequential benefits.

2. The appiicant was initially appointed jas CTivilian

Cook inm the Artillery Centra, Hyderabad_in 1984-faterjhﬁpaa

L oas - e = _

existing yacancies in the Artillery Centrsa. The pay scalel of

the Cook and Boot Maker st the relevant time yas the same

at

Rs, 775-1025/=, as per the IUth Pay Commission Recommendaticn.

As the applicant oncqégain hecame surplus he was transferged

to ASC Centre {South) Bangalore on 24-01-1987 in the same
trade of Boot Faker.. :

3. The respondentQ contantion is that Artillery Cent

Myderabad is & non-Industrial Establishment whgreas the ASC

I
fentre (South) Bangalore is an Industrial Fstablishment.

Though the post of Boot Maker in &n Industrial |Establishm
copBies the scale of pay of Rs. 950-1500/= the|same would

apply to a Boot Maker in 5 non-industrial sstsblishment s
while ggrving as g Boot Maker in the Artillery Centre yas
corractly Pixed in the scale of pay aof Rs. 7?5u1025/-,

4. At the very out.set 1 must note that there is no

on pecord to show that ASC Centre {South) Bangalore is an

industrial establishment or that the duties of a Boot [Makg

not

heh
85 Artillery Centre, Hydarabad. Thus the pay OTr UNE dppdy
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in ASC Centre (South) Bangalore g££:in any.8y
then thﬁse of a Boot Maker ﬁ% the A;tillery Ce
It is also not brought on record whather the g
ﬁéégiéﬁ%i}ié)tha&t initial po-ruitment arg'al

any case)there'ié no requirement, in the in
. to ‘ :
go—kédkthat issue

.
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In

to for thdreaﬁmns statpd in
5. The learned counsel for the applircant
my attention to D.A.No. 443/98 decided by Hyds
of this Tribunal yide order dated 29-09-1989.

portion of ths judgement is reproduced bslowi-

"The contention af ths respandents that the pay

is not correct.
to the nmnfindustrial workers gs per
(Appendiz to CPRQO 81/83 and Anpendix

reférred to above. Therafore, thers

any discrimipation betuesan non-indust

working in AG's Branch and non-indust

working in EME Aranch.

entitled to get the scale of pay on p

non-industrial bootmakers working 1in

6.

worked at Artillary Centre, Myderabad snd alsg

(South) Bangalore.:

is a nen-industrisl gstablishmahtifﬁére cannot

any discrimination bstuween a non-industrisl bootmeker$ sd
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Cepy Lte:s

1. Secretary, Ministry ef Defence, Unien ef India, Sema Bhavan,
New Delhi,

7. mhe Cammandant. HO Artillery Centre, Hyderabad-31.

3. On= cepy te Sri., K.Sudkakar Reddy, advecate, CAT, Hyd.

4, Onre fepy te Sri. V.tBhimanna, Addl. CGSC, CAT, Hyd.

5. One pepy te Library, CAT, Hyd.

6., One sﬁare CepY.

Rsm/-




~d=
against the order of the Tribumal in 0A.No. 443/B8 has haer

dismissad by the Hon'ble Supreme Court.

7 In the result, there can be no dispute that the
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with Artillery Centrs, Wyderabad will be entitlaed to the
scala of pay of Rs.350-1500/~ (Rs.260-400/- precravised) w)
affoct from the date he was re-mustered as a bogt-makar, tf

is, 02-0B-1986 till the date of relinguished the post &n

March 1994 when he left ASC Centrs (South) Por being absorhed

as Mazdoor at GE, Golconda, , |

~ “wb . ™~ n I e ro - - U T J T L N N an I S L U . P, f: B Al

respondents to re-=fix ths pay of the applicant in the scalg

of pay of Rs.950-1500/- with epepe~t from 02-08-~1386 and pay

him all the consequeatial benezfits.

9. Learned counsel for the applicant yehemently conft

that the applicant would be entitled to arrears|together wi

intsrmst. The standing counsel for ths respondents opposed

MO TRk, LA T IR L R LT LART I A e ST W R TeTr Vi e R s v

ched the Tribunal in 1995, there is no justification to alll

any intepsst on ths arrsars due to the applicanﬁ. Requsst

. for payment of intersst is therefore rajected.

10, The respondents shall comply with the above order

th

at

gnded
th

]

ouw

‘ ]
within 2 period of thres months from the date of communication

of this order.

11, The BA is ordered accordingly. No co%ts.
| |
" (A.B. Gortl %
Member (Admn.
|
Dated : Tha 28th August 1535,

{(Dictated in Open Court) 1 ,ﬁz
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- TYPED BY CTU"CVﬂr ny
COMPARTD BY C ARTROVOD PV‘

IN THE CENTRAL ADMINISTROTIVE TRI:TJ}L
HYDERARAD BENCH:AT HYDERABAD.

HOM'BLE MR. A.E. GORTHT, ADMINISTRA-
- 'TIVE MTMBER.

IAL

MEMPER.

g @RDQR/JUD“EWEWT —

"DATED: - 937 1995.

Mudo R AACTHATRE.
[ - E_H_._

0.A.NO. /0/5)4] o ‘
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ISPOSED OF WITH DIRECTIONS.
DISKNTSSED.

' : I
DISMASSED AS WITHDRAWN.

yr

DISMISEED FOR DEFAULT. .

ORDERED/REJECTED.






